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to amend the Kerala Road Safety Authorit, Act, 2007

Preonble. W.J.EIE s, it is expedient to amend the Kerala Road Safety

' Authority Act, 2007 (8 of 2007) for the purposes hereinafter appearing;

- BE it enacted in ille Sixty-ninth Year of lhe Republic of lddia as follows:-

L Short title and connencenenL- (l\ Th\s Ad !:'av be called th€ Kerala

Road Saf€ty Authority (Amen&rent) Act, 2018.

(2) It shall be deemed to have come into force on ih€ 2lst day of

Novetnbe! 2017.

2. Amendnent of section 9 ln the Kerala Road Saf€tv Authoritv Acq

2007 (S of 200?), (hereinafter refen€d to as the principal Act) for section 9, the

following sectior shall be substitut€d, namely:-

"9. Road Sofety Conmissto'"/.- The Governnent may for th€ purpose

of lhis Acl, appoi$ an ofrc€r not below $e rank of Inspector Ceneral ol Police

as the tuI time Road Saf€ty Commissioner."

3. Repeal and savins. (l) T}le Kerala Road Safety Audnrity (Amendrnent)

Ordinance, 2018 (5 of 2018) is hereby repeal€d.

268/2018



I

(2) Notwitlslanding such repeal, an',thing dofle or d€emed ro have beeD

dorc or any actior taken or deemed to have been tat<€n under rhe principal Act
as amended by the said Ordiirnce shall b€ deemed ro have been done or taken
under the principal Act as amended by ihis Act.

STAIEMENT OF OBJBCTS AND REASONS

The Supreme Court Cambinee on Road Safery coDltitut€d by th€ Hon,ble
Supreme Court of India to measure and monitor on behalf of rhe Hon,ble
Supreme Court for the impleiDentarion of various laws relating to road safety in
rcspect of each State and Union Terdrories has directed the State covedmeots
to constitule a Lead Agency to exclusively deal with foad safety issues. The
said Committee has poinred out that the Road Safety Council consrituted under
the Chairmanship of Ministers, Transport Secretary or Transporr Commissioner
etc. as L€ad Agency carmot perforn the duti€s of a Lead Agency and as such a
Council or Committde cannot function on a full time basis and continuously
monitor the implementation of road safety measures as directed by the
Commitlee. The Colnmit0ee has also dlrected to aDDoint a senior offrcer so as to
co-ordinate the road safety measules.

2. As per sectiod 9 of the Kerala Road Safety Autho'ity Act, 2007
(8 of 2007), the Transport Cornrnissioner ;s the e, olJicio Road Saf€ry
Commissioner of th€ Kemla Road Safery Auihority corsrituted under secrion 3
of the said Act. As directed by the Supreme Coun CoDmitte€ on Road Safety,
the Govemment have decided to appoint a Full Time Road Safery Commissioner
by rnaking necessary amendmenr io section 9 of the said Act. Secrion 9
proposed to b€ substituted provides fiar rhe Covemment may appoinl an omcer
not below the rank of Insp€ctor ceneral of Police as rhe Fdl Tirne Road Saf€ty
Commissioner for the purpose of rhe Act-

3. As the Legislative Assembly of the State of Kerata was not io sessiorL
and as the said proposai had to be given efect to i$mediatelx the Kerala Road
Safety Au.honty (Arnendment) Ordinance,2017 was promulgated by the
Governor of Kerala on the 20th day of Nov€mber, 2017 and the sane was
published as Ordinance No. 25 of 2011 in the Kerala cazetr€ Exhaordinary
No- 2564 dated th€ 2l! day ofNovenb€r,2017.

4. Though a Bill to replace the said Ordinance by ao Aot of rhe State
Legislature was published as Bill No. 100, the same could not be intsoduced in,
and passed by, the Legislative Assembly of rhe State of K€rala during irs
session which comme1|ced on the 22d day of January, 2018 and ended on the
7th day of February 2018.
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5. As the provisions ol the said ordinance arc to b€ k€pt alive and ihe

Kerala L€gislativ€ Assembly was not in s€ssion the Govemor of Kerala hss

promulgated the Kernla Road Safety Authority (A.rn€ndmetrt) Ordinarce' 2018 on

the 126 day of Febmary 2018 and th€ same was published as Ordinance No 5

of 2018 i! the Kerala Gazette Exsaordinary No 337 dated l2th Febnarv, 2018.

6. The BiU seeks to r€place Ordhance No 5 of 201 8 bv an Act of lhe State

Legislature.

FINANCIAL MEMORANDUM

Section 9 prcposed to be subslrtuted as p€r claNe 2 of the Bill, provides

to appoint an ofncer not below the rank of tnspector General of Police as the

firll dme Road Safety Commissioner of lhe Kerala Road Safetv Auihoritv when

appointment to the said posl is made on depulation basis, salary and othet

ancillary allowances of the parcnt department shall b€ paid to the said ofiicer

For this an approximate anNal experdihue of { 26'64,0001 (Twentv six lakhs

sixty four thousand only) is expected. The said amount will be met ftom lhe

Non Plan Fund of the K€rala Road Safety Authority No €xpenditure other than

those stated above would be involved from the Consolidated Fund of the State'

A. K. SASEENIDRAN.

(True Tnnslation)
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EXTRACT FROM THE KTRAI-A ROAD SAFBTY AUTHORITY

ACr, 2007 (8 OF 2007)

9. Road SaIety Conmisstor"..- The Transpon Commissioner shall be the
et-ofrcio Road Safeq Commissioner for the pur?ose of this Act.




